 strikee out whichever is nol spplicable)
{1) 1 am a candidute set ug by e

IJ?W

8L

Independent candidatc,
{2} Details of PAN and status of filing of Income tax return :

&l No.

For election to.......
From./2.4.. Rekrses. .......

%"fﬁ g et

Before the Retvrning (MTicer

versenenes oinime of the House
vammmJCanstituency Name af tie Uit o

‘dhauagrh ek o, M Q‘”fa{/é“’""’"gx s
ol . #V -years, resldeni ol ‘m M/@{mnnun full postal address), o saididib: dl wie sl

Election, do hereby solemily affirm and state on oath as under=-

S

——-—-—{nane of the political party < am confesting as d

Names [ Permanent The financial year for | Tofal income l
Account Number | which the last sherwn In IRcome
{PAN) Income-tax return has | Tax Return ( in |
AN - been filed | Rupees) |
7 Sair ]
R M e Pole 11| L7230
kR Spouse- |
i, Dependent | .
4 Dependent 2
E "Dependem3 .

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

8L | Offence Description
Ma. i
[{a) | The details of cases where the court has taken o |
cognizance, Sections of the Act and description 1~ |
of the offence for which cognizance taken : i
(b} | Mame of the couri, Cuse MNa. and Dete of onder P oA
| taking cognizance | 1 |
'.T"-" Details of Appeal (3} / Application(s) for revision o T
i (if mny) filed ugainst the above order(s) - T2y

4. Cases in which I have been convicted by 3 court of law(other those referred o in Form Iﬁ]

'm The details of cases, Sections of the | o i F
| Act and description of the offence for | 4.1 ﬂ : i
| | which convicied ] |
{6 .' Mame of the Courtis). Case Nooand |

; —J- Dates) of arder{s) ™A i




| s
| M,

i

X
iz |, POOISIME L IMposCL

A

130 Thut 1 give hedern below the detuils of « e ussets (movable und 1 amovable eie.) of mysel;

ww sponise and all dopendents:

A Details of _mnvr_l:de ASSLCLS

rN:.-tIE-- e

| Assets in joint name indicating the extént of joint ownership will also have to be piven

2 In case of d

Nuame of Badk/ Tnstitution and Branch are 1o be given
. Walue of Bonds/Share/Dehentiures s per the cierrent marken value in Stock Exchanpe in respeet of laed

LOMpanies and as per books in case of non- listed companies shoutd be piven,
4 - Dependent’, here imcuns 4 person, substantially dependent on the incame of the candidate,
5. Deails including amount is 10 be given separately in respect of each investment)

iyInvestment, the details including Serial Number, Amount, Date of Deposit, the Scheme

i Descriptioh

Sell

Spouse

Dependent-1

Dependent-2

Dependent-3 !

i ¥
Cushinhand ¥

= SSraem

(i)

[etails of Deposits in Bank
sccounts (FDRs, Term Deposits
and all other types of Deposits
including saving accounts),
Deposits with Financial
Institutions, Non Banking
Financial Companies and
Cooperative societies and the
amount in each such deposit

S LETe

iy

[Zetails of investment in Bonds,
[Mebentures/shares and units in

comparies/Mutual Funds and
others and the amount,

{iv)

[Details of investment in WSS,

and investment in any Financial
Instrument in Post office or
Insurance Company and the
Aot

Postal Savings, Insurance Policies [~

W

[ivt)

Personal loans‘advance given 1o
any person or entity including

| tirm, Company, Trust ete. and

| other receivables from debtors

, and the amount, )

| Motor Wehiches/Aircrafis/

| YachisShips (details of Make,
Registration MNo. ete, Year of
Murchase and amount )

!5}3 Seqo

[vity

Jewelry, bullion and valwsble
thing (give details of weight and

vit|ue) -

[t gtm |

-




«if Ay other assets such .5 value of | | - T - - T e
_ Chimsfinterest i ' : -

(ix, | Giross Total value | I '
Ll )

_____ o l |

3. Iretails of Immovable assets:
iNcte: 10 Properties in joint ownership indicating the cxtent of joint ownership vill also have (o be indieal:d
2 . Each land or building or apariment - should be mentioned separmelv in this format. )

'S, | Deseription
No

. ‘-E Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |

@ | Azricullural Lang : — -
Location(s) M
Survey number(s) (Bepta)

| Aven | Total measurement i =
BLrEs ) 3{ /ﬁ‘z )
‘Whether inherited property

ry{m NOY)

Date of purchase in case of self
aceuired property e—

Cost of Land (in case of An
purchase}al the time of
Any [nvestment an the land by
i wiay of development, PO
construction etc.

Appraximate Current market P ﬂ_,_-—n-%

A [

walue
ii) | Mon-Agricultural Land im'
e Location(s)

MEM'(S} M’*ﬁ-’
Arrea (T measurement in

sq. 1) T ke

Whether inherited property
M NOY) ="

Date of purchase in case of self qﬁr"g; m1e7]
acquired property

Cost of Land (in case of ey 65-1'--
purchase) at the time of =
purchase tf{y?: -?4:: =5
Any Investment on the land by
way of development, —_—
construction ele,
Approximate Current market
. vilue T fp,a'r.‘, -:c-:-jr'" |

| Commercial Buildings
] {including apartments)

| -L.ocation(s) o b

-Survey numben(s} — = ,...l_
Built up Area (Total - . - l
measurement in sq. fi.) Jd . L,___J______. i

i




o) |

e o WO

i

-

a- iired propers

st of property (in case of
p rehase) at the time of
NN i
Aty Investment on Lhe

| puiperty by wiy of

}_ir._'unlupm:nl, construction ele,

i Approximate Current marke
vallue

Residential Byildings (including
apafitients, )

[ -Location(s)

| - Survey numben(s)

Auvea {Total measurement in
| 5q. ft.)

Built up Area (Total
measurement in sq. fi.)

Whether inherited property

(Yes or MEy

Daate of purchase in case o self = |

acquired property

Cost of property (in case of {155 foe

purchase) at the time of [ =t
ﬂthu: . }m,ﬂﬁ‘

Any Investment on the land by :

way of development, —_—

canstruction efc.

Approximate Current market i

value

Orthers (such as interest in
property)

—

(+)

Total of Current Market
Value of (i) to (v) above

———

[6) 1give herein below the details of labilities/ dues to public financial institutions and government :-

(Nate: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

I's.
1 Mo,

[-ﬁmripﬂgn Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
['GY | Losn or dues to BanWFinsncial |g&T. 7o =y'e

| In j

| Name of Bank or Fl
Amount outstanding
Mature of loan 4 Lean @
Loun or gues to any
individuals/ Entity other than
mentioned in (i) above,
Mame(s)  °
Amount dutstanding
Mature of lozin

Erﬁ.ﬁ:ut:
R c

—




ATy wiher linbility

(wramd totsl of liahilities

(i) | (Zaves yment Dues:
Dues to departments dealing
with government

sl Ll

_ F secomimodation S—
Dues to departments dealing

|

Dues to departments dealing |

with supply of water j
wvith supply of electricity -..__l

Dues to departments dealing i o
whith supply of vé
telephones/mobiles ,

Dues to departments dealing
with government transport
{including aircrafis and

lelicopters)
Income Tax Dues [

Wealth Tax Dues

Service Tax Dues ]

Municipal /Property Tax Dues f

Sales Tax Dues f

Any other dues |

l Grand total of all Govt. dues |

{7} Details of prﬂi’ﬂliun or nuupﬂﬁun
La Self...
h. Spume ............
(8) My educational qualification is as under:

{Gim‘e details of highest School / University education with full form of the certificate/ diploma/ degree course)
{Mame of the School fCollege/ Uiniversity and the year in which the course was completed.)

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidate Sﬁ'fs;nt..’l(mn
AML L Kamad |
2. | Full postal address " " .
3. | Mumber and Mame of the constituency and
| stoe _ M gik e -
3. | Name of the Political party which set up the
candidate {otherwise write ' Independent”) E’J_'._"P ' g

4. | {a) Number of cases in which conviction arder
passed (ather than those referred 1o in Form 26)

1

el




_|,n. Toial number o I'-.u-l.!nu= hses where the

coet (s} have taka

"I_P Aol A f HPE 7S EEH

T (a) Candidate

Copmizanc

fise wtiieh Last

Yeu

7 .Ir__J_II_ _

(b Spoose:

—

=

1 () Dependents

Ineume T'as Retuim file

ey dlosys Lol

_ Details of Asscts and Liabilities in rupees

i
i‘;é_"v{ L-:?'Eﬂ- -

-

i
TR Y

Deseription

Self Spouse | Dependent-l

Maoveable

.n___?__ |—-

Immovahle
Asset

Asset (Taotal value)

Dependent-ll |

sp__.

i)

Purchase Price and

N

[ Dependent

i

]
|

Development Cost of
Immovable Property >
(Total Value)
Approximate Current .4
Market Price of
Asset (Total Value)
Linbilities
() Government
dues (Total) |
{ii) Loans from Bank, 22
Financial Institutions an
others (Total) |
&, | Highest edocational qualification: 2.0 . |

(i

1 H

{Give details of Slchoul { University education with full form of the certificate/ diplomas degree
course) (Mame of the School /College/ University and the year in which the course was completed )

VERIFICATION

I. the deponent, above named, o hereby verify and declare that the contents of this affidavit are true and correet 1o the
I'1t:'-==l! of r:;-ly knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declare that |

{a) there is no case of conviction or pending case against me other than those mentianed in items 3 and 4 ahove;

thi L iy spouse, or m_'.r-d&pcndulu dir not have any asset or liability. other than those mentioned in itemy 5 and &
alve.

verifiedat... . EENAA . ihisthe...... . Do . dayof. Decembedc, 0.
DEIMONENT




Norte: 1 Affidavit snould be filed [ntest By 3.14) PM an the lnst date of I"ii'i-ﬂg naminaticns, _
2. AfMidavit sizould be swurn before an wath Commissioner or Magpistiate of the First Class o hefore o RIS
Publiz
2 Al golumnia should be f1ed up and 1o column to be lefl blank. IF there is no information (o Turmish i respiLt ol
any item, either “Nil" or “Not a.plicable”. o the case may be, should be mentioned
4 The affidavit shauld be cither typed rr written legibly and neath
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